- (Received the assent of the Governor General on the 4th April 1858.)

A]\ Acr fow‘ wcmsmg funds for making and repairing roads in the Subz'rbs af i
L Cdletta and, the Station of | Hgmm/z T

¢

Wausrsas considerable sums are expended annualiy by Government for
~ making and repairing roads in the suburbs of Calcutta
and the station of Howrah : and whereas it is just and
expedient, that such expenses, or a reasonable proportion thereof, should be
defrayed by the inhabitants of the said suburbs and station in the same
manner as the expense of making and repairing roads in the town of Cal-
cutta is defrayed by the inhabitants of the said Town : and whereas a tax
has been imposed upon carriages and horses kept within the said Town ; and
it is expedient that a similar tax should be imposed upon carriages and
horses kept wrthm the said suburbs and station : : AR BE enacted as follows : —

* Preamble.

1. The sums reqmred tor makmg and repaurmg roads within the limits
. of the said suburbs and station, except as hereinafter other-
Expense of makmg
roads to be defrayed by~ Wise provided, shall be contributed by the inhabitants of
inhabitants. the said suburbs and station and shall be recovere& in the
manner hereinafter’ prowded L Ts LN ST F Iy SR Tt
II. A tax shall be 1mpoSed upon a,ll carnages horses, ponies, and mule
1 kept within the limits of the said suburbs and: statlon, as
A tax to be 1mposed .
_on carriages, horses, -bhose Jimits ave defined in Act XXI1:0f:1857,at thie rates
- Ao - .specified in the annexed - Schedule’; and shall be pa,yable
guarterly by the owners or persons havmg charge of the samme:: .

cne e IXLL Prowded that the ca,rnages a,nol ammals herem.-=

xemptions.
Ew.n prom - after men’moned shall be exetmpt from the tax namely,

Gun carnages and ordnance carts and waggons

1

Foui ‘JE’:%

Horses
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Horses belongmg to Officers doing regimental duty at the P1e81dency
~or in the seud subuxbs or statlon at ohe mte of one horse for each Ofﬁcer

Carnaﬂes and ammals kept for sale and not used for any other purpose,
if kept by bond-fide dealers in such carriages or animals,

Liouténint Govornor IV, The Lieutenant Governor of Benga,l may

n}a'y appoint Collector appomt such person as he shaﬂ deem ﬁt to be Lol]ector
. of tax.

' the said sf‘ziﬁdﬁo‘n.

V.. Every persom, who may have owned or had

number of days in 2 - charge of any carriage or animal kept within the said
guarter constitutes liabi-

lity to the tax for a suburbs or station for any number of days in any quarter,

Ownership for any

whole quarter.

shall be liable to the whole tax for t'hat quarter.

&

VI Ifa carrmge shall ha,ve been under repair at a carriage-maker’s
Exemption of car- for the whole period contained in any quarter, no tax.
riages under repair. shall be leviable in respect of such: carriage for that
quarter R e TG Dok L D Sk

VIIL The Collector ab hls dlscretmn may compound for any penod
“ not exeeedmg ‘one yea,r, w1th 11very stable:keepers and
‘other persons keeping carrmges ‘and horses for hire, for a
celtam sum to be paid for the ea&nages and horses 80
kept by such persons, in 11eu of the rates spemﬁed in the Sc edule -

Collector may com-
pound with livery Sta-"
ble-keepers.

»

- VIHL Ca,rnaoves and horses ‘let out> fo ;»hlre and- kept: for the time'
Carriages and bérses bemg in premises subua,ted within the said suburbs or
ﬁttﬁ’f flﬁ;l%"srl‘iﬁzngz station, although owned by livery stable~keepers or others
thetax. .. . .ot residing within the lithits"
station, shall: be sibject to the tax ; and the sur
carriages and" Hotses shall be’ recovera,ble from

they are for the timé& bemg kept. "

IX. Every carnage “6f the descr1pt1on ‘rated in the “Schedule at one
e Rupee and elght ‘annas, kept w1th1n the said’ suburbs or

Reolstry and num- - (
ﬁelxng of Carrisges for station and let out for hire, " shall “be regmtered in the’
e Office of the Cellector, and ‘shall bear, in such manner as

o i’he
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the Collector shall direct, the number of such registration. The regis-

- tration_ shall be made and; the number assigned. annually-upon such day ins E—

each year as the Collector shall appomt Any person becoming possessed,

within the year, of any such carriage which has not been registered, may . ’
obtain registration §é‘on application to the Collector at his Office. When any
registered carriage is transferred within the year, it shall be registered anew
in the name of the person to whom it has been transferred. A fee of four
annas shall be pald for each reglstratlon

" T | "x. . !

X. Whoever keeps any such carriage, required to be registered by the
. Penalty for not regis- provisions of the last preceding Section, without being
bering. so registered, shall, on conviction before a Magistrate,
be liable to a fine not exceeding ten Rupees, and the Collector or any Officer
duly authorized by him may seize or cause to be seized any such carriage
(provided tke same be not .employed at the time of seizure in the conveyance
- of any passengers or goods) together with the horses or other animals
 drawing the same, and may deliver them™over to the Police ; and all
Police Officers are hereby required, on the application of the Collector: or
his Officer as afore‘sald, to seize and detain the'same."' If the carriage
as aforesald be not-élaimed or if the fine be not paid within 'teli“d'ajs‘;“sfiich car-
. riage, together with' the animals seized with it, ‘may be sold by auction- by
" order of the Magistrate, and the proceeds applied to the payment of the fine
and all costs and charges incurred on account of the detention‘and sa,le and
the surplus (if any), if not claimed by the ovvner Wlthln a further perlod of
twenty daysy shall be 'pald to the: Ooﬂector b S

XL The Collector shaH from time to tlme cause to be plep%red and ¥

List of persons Hable entered in distinet columns in“a bookto be kept at his
to tax to be prepared. . ffigs and to be open to the inspectionof - any person in-
terested therein, a list of t'he.‘persons liable to the payment of the tax, a
description of the carridges’and animals in respect of whmh they are’ ha,ble )
and the amount of the tax assessed thereon. Sl ity :

| XIL 1In ordev to enable the Co‘lee*ox zto make such hs(: ’rhe Collector/
or any Officer authorized by him may send to all persons

Returns mav be re-
quired for - purpose. ofi’ gupposed to be liable to the payment of the tax, a<Sche-
making hst

dule to be ﬁdeo up th such ‘information respectmg the

carrlag es
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- carriages and ‘animals Kept by them as the Collector may judge necessary
- for the assessment of the tax. The Schedule shall be filled up in writing,
“and sighbd ant dated, and“returned to thefOffice “of the Collector#by ‘every
person to whom it is sent, whether or not liable to the payment of the tax
and whoever refuses, neglects, or omits duly to fill up. and return such Sche-
dule within one week from the receipt thereof, or knowingly gives therein
any incorrect or false return, shall be liable, ‘on conviction before a Magis-
trate, to a penalty not exceeding two hundred Rupeos. |

XTIL - The Magistrate on the report of the Collector may, if he think
. Power to summon PYOPET, summon any person supposed to be liable to the
persons liable to tax.  nayment of the tax, or any servant of such person, to

appear before the Collector : and the Coliector may examine such person or = B

hig servant as to the number and description-of the carriages and horses in
respect of which such person is liable to be assessed. If the person sum-
moned shall, without lawful excuse, fail to appear in pursuance of the sum-
mons, or shall refuse to answer any lawful question of the Collector, or
knowingly give an incorrect answer, he shall be liable, on conv1ct1on be;.ore '

.....

a 1‘via,glstrate o’ a pena,ltv not exceedmg two bundred Rupees

’XIV. ‘ny~,- person’ who' may dispate’his liability for‘dny assessment
Appeal againsbisssssd i ‘made under the foregomg prowsmns ‘of "'this' Act or the
ﬁﬁ,ﬁi{e be mmade . amount of any such assesément; may appeal 't6' the  Ma~
“gistrate.” Provided that’ guch appeal shall bé' commenced
within ten days.a ter the receipt by such person of a blll f01 the sum claimed

from him in respeet of such ‘assessment.

. ?xmnso PRI

XV, The “decision” of the' Maglstrabe upon dver y ‘Sich appeal shall be
- Magistl'aﬁe'g’fdécis10ﬁ final and concluswe, and“no’” person ‘shall be ‘dntitled to
fmal. " contest ‘any asscssment faade ‘wider the foregomg pro-
visions of this Alet, in‘any other manner tha,n by appea,l t‘ "'the Mamsura’ce as
herembefor” prowded“ e Eribg

XVI;@, When any sum Is- duo on-account of the said ‘tax;” the Collector
: iv'ghall “cause to“be presented 6 the person liable to the

, & payment “thereof 4 sbill for the smount; which shall also
contam ‘a sta,tement of ‘the period and a déseription of sthe carriages and ani-

‘mals
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I mals for which ’ohe charge is made, together with a notlce of the time with-
D “be preferred:«

- XVIL If the bill is hot paid by the person liable to pay the same
within five days from the presentation thereof, the Col-
lector may cause to be served upon such person a notice -
of demand in the form (A) contained in the Sc 1edule to this Act, or to the

Notice of demand.

like effect ; 4nd if' su@h person ghall not, Wlthmwg fiye days from_ the service of -

such notlce of demand, pay the sum due or show sufficient cause for non-
payment of the same to the satisfaction of the Collector, and if- no appeal
shall have been preferred, such sum with all costs may be levied by distress
,and sale of the goods and chattels of the defaulter under a warrant in the
form (B) in the Schedule, or to uhe like effect, to be issued for that purpose
by tbe Oollecbor '

- XVITL. The Officer charged with the execution of the warrant of dis-
Taveitory and notice tress shall make an inventofy' of the goods and chattels
of sale. _ seized under any such warrant, and shall at the same
time give a notme in writing in the form (C) conﬁ,amed in the Schedule an-
nexed to this Act, to the person in possession thereof at the time of the seizure,
that the said goods“apd chatt_els will be sold asﬁtherem’ men’moned

XIX. If the 1 arrewr is not paid with costs, or - the warrant is not dis-
X charged or suspended by | the Collector the” goodo and
ttels ‘seized . shall be’ sqld. under ‘the orders of the’.
{Jollector who shall apply the. proceedb or such part ‘thereof 4% may be neces-
sary 1n d1schawe of the said arrears and costs ; a*xd the surplug (if any) shall
be returned on demand to the person in possesswn of the goods and chattels'

i at the tnne of the seizure. "The fecs payable upon

fees o dlstramts under this Act shall be such as are Set forth in

the Table of Fees (D) in the said Schedule.

Sale.

XX. Tuostead of proceeding by distress and sale, or in case of
fmlule to realize by d1stress the whole ot part of any sum

Callector may sue n. 'due in re%pect of the tax, the Collecbor may sue the | person

stead or on failure of
distress. S ha,ble for (—he sams in a,'qy F‘ou 4 F competent JullSdlctIOIl
. XXT Prevmuq:ly
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XXI. Previously to the first day of May of each year ‘an estimate shall
.. -Estimate of. probable

expense of malking and .
vopaiting roads. b be for the purpose of ma,kmg and repairing roads in the sa1d»

gﬁﬁﬁgdennually, and  suburbs and in the said station respectively ; and such esti-

mate, when sanctioned by the Lieutenant Governor of Ben-

gal, shall be published in the Official Gazette for general information. The’

- Governor Geeneral of India in Council, on the report of the Lieutenant Govern-

_or, shall determine whether any and (if a,ny)‘ what proportlon of the said
“estimate’ shall be pal(%? out of the public Revénties”

16 ot . proporfion (if any), the said estimate shall exceed the sum
estimate of expense

exceedestimatedproduce  which the carriage and horse-tax is estimated to produce,
;’;CZ‘QZ;: iﬁi 2§1fe with the addition of such further sums as may be assigned
levied. by the Lieutenant Governor for the said purpose out of
the Ferry Fund, or any other pubhc fund, such excess shall be added to the
amount of the assessment or rate to be levied in the said suburbs and in
the said station under Act XX of 1856, and such additional assessment or
rate shall be made and recovered according to the provisions of that Act.
| Provided that the amount levied by an assessment or rate
' jihder bthis Section -shall not in any case excéed a° sum
‘equal to one-half of the amount levxed undel the sal “Act X)& of 1856 for the

purposes of that Act

Provisu.

XXIL The ploceeds of any asseqsment or 1@ made a% aforescud ehall
Collestions and fines. . be kept distinet’ from the pro eds of the assessment or
to be paid to Roads. ra’oe made for the purposes of ’che seud Act XX of 1856 ;
vFund' SR and such proceeds, together w: : all s m_s recewed by the
"Cc‘llector of the caruapge and horse- fax, and a]l sum abmgn d by Govemment:
as above pr0v1ded anzi all fines (md penaltles 1ev10 nder tlne &ct shall form '
a Fund thh qhall be callecl in Jche ‘subu “ The Suburban
Roads Fund,” and in the statlon of Howmh « The S’ra‘tlon Roads Fund ”
N All expenses mcurred for ‘the purpose of thls Aet shall
_Appropriation
Fund. be defrayed from the Sdﬂd Bund and the remdue shall be
applied excluswely to makmg, repairing, and 1mp1 ovmg roads w1th1n the hml’us
No payment to be | “of the ‘said suburbs and St&th‘“l 'vl_:‘rovxded that no pay-
made oub of the fund - maent shall be made from the saxd Fu d for the repalr of such

i

roads. - roads 01 parts of roads ab a1e herema.ftez deserlbed na,mely

In the said Suburb‘s _
The Barrackpore 1oad thh the Loek gai

The -

b ,prepar’ed_,__)_(of the amount 1eq__u1r d. d nng the.. YORE i

aqr, after"deductmo sﬁch’
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The road from the Cossipore gun-foundry to Dum-Dumn.
The Belgatch)a or Dum-Dum road.

The Behalea or Diamond Harbour road, southward from the cross road
to Allipore and Tollygunge.
~ The Budge-Budge road. ' : o
The Gurreahhath or Culpee road from the end of 0ld Ba,llygunge road,. -
The Canal roads, and the roads leading from the Canals and Salt-water lake
into the Towns namely the Balhacvhutta Narkooldangah, Manicktollah, Qolta-
dunga, Gooreey ] aldahp K hooleak; NirtoNahyJonamajoy:Baboo's;
Khodagunge, and Khodghatta roads and the Soorah road between the
Balliaghatta and Narkooldangah roads. Lo _ ‘ v
In the said Station—-— ' | |
The Hooghly road northward from the point where it is crossed by the
Old Benares road.
The Old Benares road westward from the same point.

Or for making or maintaining any part of any other main road of com-
munication hetween the Town of Calcutta and the interior of the country
which may hereafter be constructed.

XXIIT. The Lieutenart Governor of Beng al shall cause statements to

Statement of ex. 0€ prepared annually of all expenses incurred on account
?22;?;{7;11(;“{:58%1;{;;%52? ‘of making, repairing, and improving the roads of the said
ments of Pund to be suburbs and of the said station, and of all sums credited
published anmually. to and disbursed from the Suburban Roads Purxd and the

~ Howrah Station Roads Fund ; and the said statements shall be publlshed in

the Official Gazette for general information.’

”‘SCHEDULE

1

Rupees’

“oni'springs, drawn by two' horses . ... .. 4 8 0

For every 4-wheel carriage on springs, drawn by one horse, or -
pony, or a pair_of ponies; under thirteen hands o ..o vl

For every 4-wheel carriage without sprin gs B T -

For every 2-wheel carriage ot springs «..... w.d.0i o000 2 40

For every 2- wheel carriage without springs, drawn by a horse, pony, '

For every 4-wheel carriag

o

ormule Vool il c i e e e e i e ey 1200 0
For every horse ,....ocoivooi. I
For every pony under, thxrteea hands, or mule ...... .......... 0120

~ Ponies
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Pomes under eleven hands, and children’s carr 1ages the wheels of Wlnch do
ot ‘excéed tWenty-fourtinches in dibmet

A.

NoTice oF DE‘\/IA'\JD

Take notice that the Collector of the Horse and Carmage tax for.
- demands from you the stm of

months of
% dthe sald*Collecto‘%s Offi
non-payment of the sum is not shown to the Collector Wlthm five days

from the service of this notice, a warrant of distress will be issued for the
recovery of the same with costs.

, exempt.

due from you for B for the
185 ; and that, if the sum due i id i

(Signature of the Collec‘cdr.)
. Date e

B.
; DisrrEss WARRANT. :
To (here insert the name of the Officer charged with the execution of the
warrant.,) ‘
Whereas = of
for the non-payment of the sum of -
mentioned in the margin for the months of 2 :
185 , although the said sum has been duly, demanded in wrltm@ from the
said ..y and five days have elapsed jsince the service of. the.notice of
demand ; x fhls is to command you to distrain the goods and chattels - of the
" said to the amount of the said sum, of Rupeeeand such further
sum as may suﬂiment to defray the charves of ‘takl ,and
selling such . dlstress, and if,. within five days next after such dlstress the
said sum shall not be . pald together with such, further sum_as may be
‘sufficient to deﬁa,y the. charges of taking and keepmg such dlstreqs to sell
the said goods and chattels ; and having paid and deducted out of the
~ proceeds of the sale the said sum of Rupees and the charges of
taking, keeping, and selling such distress, to return the surplus (if any) on

-demand to the person Whom you shdll ﬁnd in possessmn of the said goods -
and chattels.

of the said
warrant.

has not pald or shown’ suﬁiment cause
v#ier Rupees due for the taxes
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C.
Form or InvenTORY AND NOTICE.
( State particulars of goods seized,)
~ Take notice that T have this day seized the zoods and chattels specified
in the above inventory for the sum of Rupees due for the taxes men-
tioned in the margin for the mounths of : 185 ; and that
unless you pay into the Office of the Collector of the Horse and Carriage-
tax for the amount due, fogether with the costs of this .distress,
within five days from the day of the date of this notice, the goodé and

(Signature of the Collector.) -
Date — '
D.
Table of Fees payable upon distraints under this Act.
Sum distrained for, o Fee,
Rs. As
Under 1 RuUPee ..occvereiiinoiiremieiieiiiinirariionn o, ] 4
1 and under 3 Rupees ....coooviiiieeiiiiiiiiiiis 0 3
-3 B s e 1 0
o s 10 2 1 8
10 - 93 15 29 2 Q
15 ,, 20 O 2 S
20 , 25 . 3 0
25 ., 80 3 8
30 ., 85, 4 | o
35 5 410 " et e e s 4 -8
;40 . 450 L, L. . 5 | 0
45 80 e B 3
50 , 60 55 eeeees coas 6 0
60 5, 80 » 7 8
.80 , 100 5 9 0
Above ,, 100 " el 10 0

The above charge includes all expenses, except when peons are kept in
charge of property distrained, in which case three annas niust be paid daily
for each man.




